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INTRODUCTION 

I, the Chairman, Committee on the Welfare of Scbedu1ecl e.t. 
and Scheduled Tribes having been authorised by the Committee 1;0 

submit the Report on their behalf, present thll Twenty-Eighth Re-
port (Seventh Lok Sabha) on Action Tabn by Government on the 
recommendations contained in the Twenty-fourth Report (Seventh 
Lok Sabha) on the Ministry of Communications-ReservatIons for. 
and employment of, Scheduled Castes and Scheduled Tribes In Posts 
and Telegraphs Department. 

2. The Draft Report was colllidered and adopted by the Com-
mittee on the 11th December, 1982. 

3. The Report has been divided into the following ChapterB:-

I. Report. 

n. RecommendationsfO_rvations which have been accepted 
by Government. 

m. Recomm~ndati0D8/0b~atiODl which the Committee do 
Dot desire to pUl'IUe in view of the Government repltel. 

IV. Recommendattons/Oblervations in respect of which repJJel 
of Government have not been accepted by the Committee 
and which require reiteration. 

V. Recommendations/Observations In respect at whlcb ftnal 
repUes of Government have not been received. 

4. An analysis of the action taken by Government on the rec0m-

mendations contained in the Twenty-fourth Report at the Com-
mittee js given in Appendix. It would be observed therefrom that 
out of r7 recommendations made in the Report, 15 recommenda-

(v) 



( vi ) 

ticms, i.e. 05.& per cent have been accepted. by Government; the Com-
mittee do not desire to pursue five recommendations, i.e. 18.5 per cent 
of the recommendations in view of Govemment's replies; four 
recommendations, i.e. 15 per cent, in respect of which replies of 
Government have not been accepted by the Committee require 
reiteration; and final replies of Government in f8SP8ct of three 
recommendations, i.e. 11 per cent have not been received. 

NEW Da.m; 

JGnU4'l1 14, 1983 
PGUIG 17, 1904 (S) 

('. 

A. C. DAS. 

Chainncsft. 
Committee on the WelfGre of Scheduled 

Ca.stes Gnd Scheduled Tribe.. 



CIIAPTBR I 

REPORT 

TIUe Report of the Committee deals with the action taken by 
Govermnent on the recommendations contained In the Twenty-
fourth Report (Seventh Lot Sabha) of t1f Committee on tbe MlDJI. 
try of Communications-Reservations for, and employment of, Sche-
duled Cutel and Scheduled Tribes In Posta and Telegraph. Depart-
ment. 

1.2 In paras Ll5 and 1.16 of the Twenty-fourth Report, the Com-
mittee bad observed that neither there was any Scheduled Cut./ 
Scheduled Tribe representative in the P&T Board nor there was my 
possibWty of appointing such representative in the near future as 
DO Senior Oftlcer of these communiti. was available for IUCb a 
high post. The Committee noted that no speciflc member of the 
Board had been entrusted with the job of looking after the intereltl 
of Scheduled Caste/Scheduled Tribe employees in the P08t:I and 
Telegraphs Department. As such the Committee had J"eeO!Dme'ftded 

that one member of the Board should be specifically entruJted with 
the responsibWty of looking after the implementation of Nlerfttion 
orden and other relaxations and concelB1om provided to the Sche-
duled Castes and Scheduled Tribal. 

1.3 In their reply dated 13th September, 1982, the MiDistry of 
Communications have stated that it is true that at preaent DO mem-
ber of U1e PiT Board belongs to any of the Scheduled Cutes! 
Scheduled Tribes. However, PIT Department bu been taking 
special case to faithfully adhere to aDd eDIU1'8 the timely imple-
mentation of reaervation orden ~ other conceataa. provided to 
ScbaduJed CUtelScheciuled TrIbe caDdldates aDd employe-. Ia 



the PM Department this responsibility is ves~d with the Secre-
tary of the P&T Board, who is of the rank of Joint Secretary. The-
Department of Personnel and Administrative Reforms - have laid 
down that an officer of the rank of Deputy Secretary may be desig-
nated for this purpose in each Ministry. In view of the above, it 
does not appear to be necessary to nominate one Member of the 
Board to look after the reservation orders and other related mattel"B. 

1.4 The Committee a_ nut satisfied with the reply of the Govern· 
lBeIlt and fhey reiterate their earDer ;recoDlmendatlon that ofte 
member of the Board should be specifically entrUiS1led with the 
responsibility of looking after the implementation of reservation 
orders and other relaxations and concC'58ions pJ'ovided to the Sche· 
duled Castes and Scheduled Tribes. 

1.5 In para 2.25 of the Report, the Committee did not feel con-
vinced Cif the reasons advanced by the Secretary, M:inrstry o~ Com-
munications during evidence that it was difficult to send C~;-: : r:,: of 
advertisements to Scheduled CastesfScheduled Tribe-.. MLAs r!1d 
M.Ps. The Committee had felt that it was through their repres(" 
tatives both in the Legislative Assemblies and in the Patliament 
that they coUld be more conveniently informed about th~ nt:- - ~<'~ 
-and nature of poste vacant/reserved for them. As such, the Corr:.-
mittee had desired that copies of advertisement notices shO".!ld be 
sent to the Members of Parliament and State Assemblies belor.ging 
to Scheduled Castes and Scheduled Tribes of the region where 
recruitment was proposed to be held. They had also desired that 
tiJ.ese notiees should be sent to the Members of the Committees of 
the State Aa&emblies and Parliament on the Welfare of Scheduled 
Castes and Scheduled Tribes and to State authorities looking after 
the welfare of Scheduled Castes and Scheduled TrIbes. 

1.8 In their reply dated 13th September, 1982, the Ministl'y of 
Communications have stated that the matter was referred to the 
Department of Personnel and Administrative RefDrms who deal 
with aU policy matters relating to reservation for Scheduled Castes! 
Scheduled Tribes. That Department have found the suggestion to 
be unacceptable. The Ministry of Communications have stated 
that In view of the decision conveyed by the Department of Person-
nel and Administrative Reforms it will not be possible for P " T 
Department to adopt a contrary policy. 
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1.7 The Committee do Dot aeeept the . reply of GovenameaL 
'8ley "iterate their earlier ftIiPAMD ......... tioa dI_ copies of ad~. 
tiMment notiees should be .. 1t to leeal MPllMI..Aa of the ftIIiea 
where reeruitment is being heW and aIIo to the Malbers of the 
State Committee and Parliamentary Coaunittee on the Welf..... of 
Scheduled Castes aad Scheduled Tribes. 

The Cummittee further "~ire that copies of the Communication 
sent by the P&T DepartllH':1t to the Department of PersollDel and 
Administrative Befonns in '-his regard .... d tlae reply reeeiveci from 
that Department should be furnished to the Committee. 

1.8 In para S.18 of the Report, the Committee had noted that on 
1st January, 1980, the percentage of Scheduled Caste employees 
in Group A was 7 and of Scheduled Tribes was 0.9. While the per-
centage of Scheduled Caste employees in Group B was 11.8, it was 
only 1 in the ease of Scheduled Tribe employees. They had noted 
that there was a huge shortfall of 15541 Scheduled Tribe employees 
in Group C although Secretary, Ministry of Communications had 
tried to explain that the figure of 15,541 in Group C represented the 
total number of vacancies which remained unfilled during the last 
25 years or so and that actual backlog as on 1-1-80 was 1790. The 
Committee considered even the backlog of 1790 posts too high and 
had recommended that special recruitment should be held in P & T 
Department to clear the backlog. They however agreed with the 
suggesction made h~e Secretary. Ministry of Communications that 
the special recruitment would be spread over a period of three years 
to avoid the problem of age congestion and reduction in chances of 
future promotion. 

1.9 In their reply dated 13th September.. 1982, the Ministry of 
Communications have stated that the backlog of 1790 posts reserved 
for Scheduled Tribes in Group C as on 1-1-1980 largely consists of 
posts which are to be filled up by promotion and as promotion posts 
in the P & T Department reqUire certain quaUfying period of service 
it may not be possible for the Department to reduce the qualifying 
length of service for promotion posts. Any special drive to clear 
backlog is therefore also not likely to be of much practical use. 

1.10 The Committee do not accept the reply of the Govemment 
as during the evidence the representatiVe of the PM Department 
had not stated that 1790 posts reserved for Sdleclaled Tribew in 
Group teo largely consisted of poIlts which were to be filled up by 
promotion. As sach, they reiterate the.ir earlier recommendation 
that Spedal recruitment should be held In PH Departmnt to 
C!lear the hadElog.' Group 'C. 



CHAPTER U 

RECOMMENDATIONSPBSERVATIONS wmCH HAVE BEEN 
ACCEP'I'El) BY GOVERNMENT 

Beeommendatioa (S1. No.·3 Para No. 1 .. 23) 

The Committee note thai as on 1-1-1982, 84 omeers in G1'O"olp 'C' 
and 'D' have been sent on deputation from P&:T Department to 
other departments and there are only 5 Scheduled Caste Ofllcen . 
and 1 Scheduled Tribe OfIlcer among them who have been sent on 
.deputation. 

RecolDJl1eDdaltion (SI. No. .. Para No. 1.24) 

The Committee are aware that there is no reservation for Sche-
duled Castes and Scheduled Tribes in deputation posts. But they 
feel unhappy that the instructions issued by Department of Person-
nel and Administrative Reforms that "Whenever a MinistrylDepart-
ment etc., propose to' depute in the public interest' ofllcera serving 
in or under them to a post in or under another Ministry IDepart-
D)ent etc. the Scheduled Caste/Scheduled Tribe employees serving 
In or under the Ministry j'Department concemed, who are eligible 
10 be sent on deputation, should also be conAred along with other 
eligible employees, for such deputation" have not been observed by 
the P&T Department. 

Reeommendation (SI. No.5 Para No. 1.25) 

The Committee recommend that P&:T Department should issue 
necessary guidelines to all Postal CircleslTelephone Districts etc. 
to keep In view the interests of the Scheduled Castes and Scheduled 
Tribes while sponsoring omcers from P&:T Department to other 
Departments on deputation. 

Replty of Gouemmem 

Communications received fro~ other Departments inviting appli-
cations for fllling up posts on deputation are widely circulated in 
the Department. Applications from eUgible employees Including 
those from Scbeduled Castes/Scheduled Tribes are also forwarded. 

4. 



s 
SeledIcm of candidates in most cues iI done by the borrowinl 
Department/organisation. PlrT Department, normally do not have 
a 18y in the flDal selection of candidates required by other Depart. 
ments/organiaationa. However, Heaela of CirclealDJatricta are beiDI 
advised to ensure that names of eligible and willing SClST em· 
ployees are forwarded whenever they apply tor depu.tation outalde 
the Department The interests of Scheduled Castes and Scheduled 
Tribes employees will, of course, be kept in view when selection it 
to be made by PlrT Department. 

[Ministry of Communications O.M. No. 3-15/82-SCT 
Dated 13-9-1982] 

ReeOlDlDeD.dation (81. No •• , Pan No. 1.33) 

The Committee note that in· the POIts and Telegraphs Depart-
ment there is a reservation Cell which is headed by a Joint Secre-
tary. But the Cen in the Ministry of Communications which is at 
present headed by a Deputy Secretary Is not exclusively lookin. 
after the reserwtion work. The Deputy Secretary has to perform 
other duties also. 

Reply of Government 

The Deputy Secretary in the Ministry ot Communications in-
charge of Implementation of reservation orders will in addition to 
his other duties continue to look after this work for the varioUi 
units under the Ministry and the pubUc sector undertakings under 
its adm1n1Btrative controL Looking to the quantum of work and 
nature of responsibWties this arrangement is considered adequate. 
The MinIstry, besides having the Wireleea Planning and Coordi-
nation wing in the secretariat hu under Its control two subordinate 
of!lcea: . "~. ~. It; 

Overseas Communication Service, Monitoring organfatlon, and 
two public undertakings, namely. 

(a) Indian Telephone Industries Ltd. 
(b) Hlndustan Teleprinters Ltd. 

While the Ministry coordinates and controls the activities of the 
orpnJaattons directly reporting to it, it hu only mln;mal eoordt· 
nating functious as far as P&:T Department is concerned. 

So far u appointments in the vvIous services in the P&T Depart.. 
ment are concerned that Department fuDetlons independently. Tbe 
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Ministry exercises control only in respect of CSS, CSSS and CSCS 
cadres recruitment to which is made by the Department of Person-
nel and Administrative Reforms. Thus Ministry does not exercise 
control on the activities of the PBrT Department particularly in the 
matters of appointment/recruitments. It will, therefore, not be 
appropriate for the Cell in the Ministry to look after the reserva-
tion work in the P&T Department. ° 

It is also felt that there is no need to entrust the task of over-
seeing and coordinating the work relating to reservation in services 
to the Deputy Secretary in the Ministry as that work in the P&T 
Department is being looked after by an oftlcer of the rank of Joint 
Secretary and his work is supervised by the Secretary of the Minis-
try. 

[Ministry of Communications O.M. No. 3-15/82-SCT 
Dated 13-9-1982] 

Recommendation (SL No. 8 Para No. 2.18) 

The Committee note that out of 1042 Junior Engineers recruited 
during the period 1978 to 1980, 167 (16 per cent) belonged to Sche-
duled Castes and only 14 (1.3 per cent) were from Scheduled Tl'ibes. 
The Committee also note that in 1981, the outside quota of the 
Junior Engineers (in Civil and Electrical) to be ftlled up by the 
open competition was 433, out of which 80 pos1ll had been earmarked 
°forScheduled Castes and 134 for Scheduled Tribes. The Committee 
desire that these posts should be publicised widely and all possible 
measures should be taken to attract maximum number of candidates 
from Scheduled Caste and Scheduled Tribe communities so that all 
the posts reserved for them could be tllled up. 

Reeommenclation (SI. No. 9 Para No. 2.19) . 
The Committee need hardly stress that unless adequate number 

of Engineers at the stage of initial recruitment are selected there 
will always be a shortfall in the higher categories, which after 
passage of time, will be difficult to wipe out. 

Reply of Govemment 

"Noted" 

[Ministry of Communications O.M. No. 3-15f82-SCT 
. Dated 13-9-1982} 
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COIIUIleIItI of the COllllllittee 

The Commi"ee desire that Government should clearly state 
whether the recommendations have been accepted and avoid the use 
<Of the expreEion 'Noted'. 

KecommeadatlOll CSL No. 15 Para No. 2.41) 

The Committee regret that the inspection of rosters in the P&T 
Department was started only in 1980 and no periodicity of inspec-
tion had been ftxed, although the Ministry of Home Main had 
!ssued instructions in September, 1970 suggesting "annual inspec-
tions of the rosters maintained in the Ministry /Department and 
c;>mces under the control of the Ministry/Department with a view to 
~suring proper implementation of reservation orders". The Com-
mittee also note that the inspections carried out by the Liaison 
Officers and the omcera of the inspection organisation have indi-
cated discrepancies in the maintenance of rosters. The Committee 
need hardly stress that rosters are the only and the main mechanism 
on whieh the implementation of reservation orders rests. Unleu 
these rostel'8 are properly maintained and periodically checked, 
maintenance of rosters will not serve any useful purpose. The 
Committee, therefore, strongly recommend that the Ministry of 
CommunicattonsfPBtT Department should ensure proper mainten-
ance of rostel'8 and their periodic inspections by the Liaison Oftlcers 
~d the Oftlcel'll of the inspection unib. A. laid down by the Minis-
~ of Home Affairs the rosters must be checked once in a year and 
the discrepancies noticed during inspections should be immediately 
attended to and rectifled. 

KepI,- of Gov....-t 

The inspection of rosters s~d in 1880 was in tbe nature of 
8pecial inspections conducted by teams deputed by Secretary (PIT 
Board) to the PIrT Circle Oftlees. These inspections were in 
addition to the regular inspections of circle ofIlces carried out by 
the Inspection Branch of the PBtT Directorate once in ftve ye8l'll and 
annual Inspections conducted by the Liaison 0JBcers of the Circle 
Oftlces in accordance with the instructions issued by D.O.P. Ir A.a 
from time to time. With a view to further ensuring that rosters are 
'niaintained properly and defects noticed during inspections are 
'Nettled promptly, tnitructions have been tawed that eoples of the 
annual inspection reports submitted by the LtaIJon Meers to the 
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Heads of Circles should also be fumisbed to the SCT Cell of the P6T 
Directorate. 

[Ministry 01. Communications O.M. No. 3-15J'82-SCT 
Dated 13-9;-1982] 

RecommendatioD (51. No. 15, Para No. 1.52). 

The Committee note the improvement in promotion of Sehedu1ed 
Castes in certain groups from 1977 onwards. They are however, 
surprised to ftnd the decline in promotions in 1980. But so tar .. 
promotion of Scheduled Tribe employees is concerned, the Com-
mittee find that there has been a constant decline. The Committee 
feel that with the spread of education and awareness amongst the· 
Scheduled Castes and Scheduled Tribes their intake in aervlcel 
should gradually increase rather decrease. They would like the 
MiniStry of CommunicationsIP&T Department to go into the matter 
and find out the actual reasons for the fall in the percentages of 
promotions of Scheduled Castes and Scheduled Tribes. 

Reply of Government 

The PItT Department accept the recommendation of the Com-
mittee to make an in-depth analys. of promotion of Scheduled 
Cutes and Scheduled Tribes. employees with a view to finding out 
the reasons for ft\1ctuation in the percentage of promotions trona 
year to year. 

[Ministry of Communications O.M. No.3-15j'82-SCT 
Dated 13-9-1982] 

Recommendation (SI. No. 11, Para No. 2.56) 

The Committee are unhappy to note that in Posts and Telegraph. 
Department a large number of Scheduled CastefScheduled Tribe 
employees have been 'Superseded during the years 1979, 1980 and 
1981, without the knowledge of Posts and Telegraphs Directorate, 
even though there are instructions that cases of supersession of 
Scheduled Caste/Scheduled Tribe employees shO'Uld be forwarded 
to that Directorate. • 

Reeonu:DeDdation (SI. No. 17, Para No. 1.57) 

The Committee recommend that the matter should be investi-
gated as to how supersessions took place without complying with 
the standing instructions h this regard and all cases of supersessions 

.. should be reviewed. 



The standing instructions on luperHlsion of SC JST employ.,. 
are being followed scrupulously by the P&T Department. Accord.. 
ing to the existing policy cases of lupe1'8ellSion of SC/ST em-
ployees in promotions to Group 'A' and Group 'B' posts are sub-
mitted to M'iDiBter (Communications). The cases of supersession in 
Group 'e' IUld Group 'D' are reviewed by Heads of Circles/Tele-
phone J)jstricts in accordance with the existing instructions. The 
instructions are being reiterated to Heads of CirclesITelephone 
DJlJtriets requiring them to pet'S0R411y review every ease of super-
leIIIlon of SCjf!lr employees in Group 'C' and Group 'D' promotions. 

[MInistry of Communications O.M. No. 3-15/82-SCT 
Dated 13-9-1082] 

Iteeommeftclation (SI. No. 18, Para No. 2.12) 

The Committee recommend that Scheduled Caste/Scheduled 
Tribe candidates who are appointed by direct recruitment on a 
temporary bw- should be conftrmed against the reserved vacancl_ 
as soon as their period of probation is over. Any delay in conftrma-
tion might effect .their seniority vis-a-vis other community c~di­
dates. 

.pl, of Governmeat 

Normally conftrmation of SCBcST employees is not delayed. 
Heads of CfJ'C1es/'Dfstrlets have recently been instructed to proeeu 
the cues of confirmation without any avoidable delay. 'n1ey have 
also been instructed to ensure that seniority of any employee, partl-
eularly of SC & ST employees, i. not affected due to delay In 
eonftrmaticm. 

[MInIstry of Communications O.M. No. 3-15J82-SCT 
Dated 13-1-1982] 

ReeGIIUlMlul",tiOil (81. No. a, Para No. 43) 

The Committee note that separate annual. reports of POital 
C1rc1esITe1ephone Districts are not printed but the annual Report 
of Posta and Te1egrapha Dep8rtment givee the 1lgures and percen-
tages of employment of Scheduled Castes and Scheduled TribeJ In 
all CAttegories of posts. The Commtttee desire that the lJaison 
0JBeers of vatfoua Ctrc1esfDilt:ricta should ensure submJIIton of 
annual statemen. witblnthe stipulated time Umft &0 tliat the data 
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can be analysed properly and in time by the P&T Directorate. The 
Cell in the Ministry of Communications should also carry out a 
test check of the statements received from the Postal Circles/ 
Telephone Districts in order to see that the figures regarding em-
ployment of Scheduled Castes/Scheduled Tribes published in the 
Annual Report of P&T Department reflect the correct position. 

Reply of Govemment 

The P&T Department has issued orders asking Subordinate 
Qftlces to s~nd returns on employment of Scheci'uled Castes/Sche-
duled Tribe candidates bi-annually and not once in a year as pres-
cribed by DOP & AR, for frequent monitori~g. The Department 
has also organiaed a training programme for Liaison Officers of 
Telecom Wing to make them aware of various aspects of SC/ST 
reservation. A similar programme is also being organised for Liaison 
Officer. of Postal Wing. The Department accept the suggestion of 
the Committee to examine the statements received from the Sub-
ordinate Oftlces with a view to ensuring full compliance of the 
orders on the subject. 

[Ministry of Communications O.M. No. 3-15f82-SCT 
• I>ated 13-9-1982] 

,Recommendation (Sl No. 24, P8I'a No. 4.17) 

Tlle Committee note that ~omplain.t registers are being maintain-
ed by the Staff Grievances Cell in every Circle/Dlstrict of the Posts 
and Telegraphs Department. But no complaint registers are being 
J;n8intained at the Headquarters of P " T Directorate. The Committee 
recommend that separate registers for registering complaints/re-
presentations received from the Scheduled Caste and Sched1.l1e4 
Tribe employees should also be maintained at the Headquarters of 
P &: T I>irectorate and suitable procedure should be laid down to 
cleal with such complaints/representations. With a view to create 
confidence among the Scheduled Caste 'and Scheduled Tribe em-
ployees and to ensure that their interests are looked after well, their 
complaints/representations should be processed and Ciisposed of judi-
c;tously and exPeditiously. 

Reeommendatlon (Sl. No. 25. P8.!8 No. 4.18) 

The C.ommittee reeammend that the nature of complaints received 
'both at the Headquarters and in CtrclelJ)lwtrleta should be analysid 
properly wtth a view to take 'DeceIIIrY corrective meuu.retl. 
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Reply of Goverument 

The P & T Department accept-ad the recommendation even when 
the representatives of the Department were being examined by the . 
Committee. A register has been opened in· the SC/ST Cell of P Ir T 
Directorate in which every complaint/representation received from 
SC/ST employees or their organisations is registered before being 
forwarded to the concerned staff branches. The staft branches have 
also been advised to process and dispose of all such complaints/ 
representations without any avoidable delay. The Department 
accept the recommendation of the Committee regarding periodical 
analysis of the nature of such complaints with a view to taking 
necessary corrective measures. 

[Ministry of Communications O.M. No. 3-15/82-SCT. 
Dated 13-9-1982] 

Recommendation (81. No. 21, Para No. 4.ZZ) 

The Committee are happy that reservation orders are bein, 
observed in tlie Post and Telegraphs Department in regard to award 
of scholarships. The rate of scholarship should be linked with the 
cost of living and a formula for the revision of 'Scholarships should 
I:;e worked out by implementing authorities taking into account all 
the prevailing conditions. All complaints received from Scheduled 
Cutes/Scheduled Tribes students regarding non-payment Df scholar-
ships should be promptly looked into and necessary action taken 
thereon. 

Rep.y of Govenuneat 

The rates of scholarships have been increased from time to time 
keeping in view the cost of living. The rates of technical scholar-
sh:ps were enhanced on 25-11-1981 from RI. 75/- per month to 
lb. lOO/-per month for Degree COUl'8eS and from Rs. 4{)/- per month 
to Rs. 50/- per month for Diploma Courses. The rate of non-tech-
nical scholarships has also been enhanced from Rs. 30/- per month 
to Rs. 40/- per month on 17-5-1982. 

The complaints regarding non-payment of scholarship are decided 
immedrately on their receipt. At present no such complaint would 
appear to be pending with this oftlce. 

[Ministry of Communications O.M. No. B. l~11/8/82-WL 
. Dated 13-9-1982), 

• 2664 LS-2. 
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Comment. of the Committee 

The Committee' are of the view that the revised rate. of schol .... 
ships are still not adequate keeping in view tbepresent COIIt of 
living, The Committee would like Govftnment to coaaider the 
question of further enhancing the rabes of aeholanhips· both for 
technical and non-technical courses. 



CIIAPT£R 10 

RE4~OMMENDATlONS/OBSERVATIONS WHICH THE. COM-
MITTEE DO NOT DESIRE TO PURSUE IN VIEW OF 

GOVERNMENT'S REPLIES 

Reeomm ..... ation (81. No. 12, Para No. 2.35) 

The Committee note the various concesaton. and relaxatIons given 
to thf Scheduled Castes and Scheduled Tribes fc)f reeruitment in the 
Posts and Telegraphs Department. They hope that the concersions 
and relaxations available for theee communities will be genuinely 
grantfd to them, so that there is no diftlculty in getting required 
numb! fr of Seheduled Castes and Scheduled Tribes for the reserved 
posm. 

__ end ... (st. No. 13, hr. No.2"') 

The Committee recommend that in the light of poor reprelentation 
of Sch.!dulect Caste. in Group A and B and of Sc:bedu1ed Tribes in 
all GrCl'upe in P " T Department, the question of giving further relaxa-
"'_ in the oondition. of length of lervice, etc., prescribed for promo-
tion to varwW! pasts ahould be examined in COlUJultation with the 
Department 01. Personnel' and Adminiatrative Reforms with a view 
to promote more Scheduled Caste/Scheduled Tribe employees in that 
1lepartmeDt. 

... 17 of Govel'DJDfJDt 

Th, Posts and Telegraphs Department will continue to make the 
conceaions and relaxations available to Scheduled Caste and Sche-
duled Tribe candidates. The recommenc:tation of the Commlt~ for 
living turther relaxation in the condlUon. relating to requisite length 
of seni.ee etc. prescribed for promotion posts, was referred to D.O.P. 
and AR. for advice. 'nley have intimated that as per existing in-
stnlCtiullS. the eligibiUty condition prncribed In the recruitment rules 
cannot be relaxed for SC/ST employees only as tor the purpolle of 
eligiDillt)' conditions. they are at par with the general category 
cancftd"tes. • 

[lIbdIItry of ~ O.M. No. 3-l&/Ie-SCT. 
. Dated 23-19-1912]. 

11 
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Recommendation (S1. No. 19, Pura No. 2.70) 

The Committee regret to note that a large number of posts have 
been de-reserved in the Post and Telegraph Department. Even non-
technical posts in Group C have bet:n de-reserved· where &h3uule 1 
Caste/Scheduled Tribe candidates are eaE:ly available. The Com-
mittee emphasise that no vacancy re3erved for SC~leduled Castes an:l 
S~heduled Tribes should normally be de-re,erved as the Committee 
:;.; basically opposed to the prinCipal of de-nmirvation. However 
where de-rservation becomes inescapable prior approval of the 
P & T Board should be obtained. 

Reply of Government 

It may be mentioned that there has been a gradual decline in 
de-reservation of posts in P & T Department. It is ensured that the 
procedure for recruitment to post> resl'rved for Scheduled Castes 
and Scheduled Tribes is scrupulously followed before a proposal for 
de-reservation is considered. Such proposals are also re~erred to 
the Department of Personnel and Administrative Reforms and the 
Commissioner for Scheduled Castes and Scheduled Tribes {or favour 
of Comments. Sumant safeguards have been provided in the pro-
cedure to avoid malpractices and miscarriage oY justice. A general 
decision that vacanc:es reserved for SCs and STs would not be 
de:.reserved would lead to vacancy remaining unfilled for more than 
1 year in anticipation of SC/ST candidate. According to the 
present rules, no gaps can be left in the roster and if the reserved 
vacancies are kept unfilled for a number of years, further recruit-
ment in any subsequent year to all posts in the cadre, whether 
reserved for SCs/STs or not, will have to be stopped till it has 
Decome possible to fill up the reserved vacancy of the previous year. 
This is likely to seriously impair working of the dep~ent. There-
fore the department regret its inability to accept this suggestion. 
At present there is a Schec;luled Castes and Scheduled Tribes Cell 
in the P & T Directorate, headed by the Secretary (P & T BOard), 
which examines in detail the proposals of de-reservation, in con-
sultation with the Department of Personnel and Administrative 
Reforms wherever Recessary. This arrangement is considered 
adequate to safguard candidates/employees. Hence it is felt that 
there is no necessity to take every case of de-reservation to the 
P & T Board (at a formal meeting of the board) for its prior 
approval. 

[Ministry of Communications O.M. No. 3-15/82~. 
Dated 23-1()'1982]. 
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Beeommendatioa (8L No. ZZ, Para No. a'zz) 

The Committee recommend that there should be a 'Separate 
training Scheme for SC/ST employees who are recruited for Groups 
C and D posts. The scheme should aim at providing intensive train-
ing particularly to those who are recruited with relaxed standards to 
improve their technical skill and performance. 

Reply of Government 

The P & T Department agree to provide intensive training to 
Sch-aduled Castes and Scheduled Tribes employees who are recruited 
for Groups 'C' and 'D' pm;ts with rebxed standards. The Department, 
however, do not agree to a separate training scheme for SC/ST 
employees as it might lead to a feeling Of segregation and aliena-
tion. All training establishments of the Department have been 
instructed to make during the induction training programme, a 
special 'C!ffort for intensive training of SC/ST employees in Groups 
'C' and 'D' who have been recruited with relaxed standards. 

[Ministry of Communication'll O.M. No. 3-15/82-SCT. 
Dated 13-9-1982]. 

Reco~ndatioa (81. No. 27, Para No. ,.23) 

The Committee also note that even in the case of non-technical 
scholarships the reserved quota for Scheduled Castes/Scheduled 
Tribes has not been fully utiUsed. The Committee recommended 
that as far as possible all the reserved acholarahips both technical 
and non-technical should be given to students belonging to Scheduled 
Castes and Scheduled Tribes. 

Reply of Government 

The P & T Department hu sanctioned non-technical scholarshipe 
@Rs. 30/- per month (Now Rs. 40/- per month from academic year 
1982-83) for non-te«:hnical (graduation) courses. For becoming 
eligible for grant of non-technical ~olarships reserved for the 
Scheduled Castes and Scheduled Tribes"'the candidate should have 
obtained minimum 50 per cent marks. In the put, some scholar-
ships reserved for the Scheduled Castes/Scheduled Tribes candidates 
have remained unutUised as the number of eligible candidates for 
grant of scholarships was less than the number of scholarships 
reserved for them. This could be due to the reason that the scholar-
ships to the Scheduled Castes/Scheduled Tribes candidates are ad-
missible from other sources also and some of the candidata prefer 
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to avail the scholarships sanctioned by other such' institutions etc. 
H the ame may be beneficial to them. 

In the case of technical scholarships (Rs. 50/- per month for 
DIploma CoW"SeS and Rs. 100/- per month for Degree Courses) no 
minimum percentage of marks bas been fixed. 

[Ministry of Communications O.M. No. B. 15011/8/82-WL 
Dated 13-9-1982]. 

c.a...uta of the COIIIIBIttee 

The Committee feel that all the reserved non-technical scholar-
,ships should go to Scheduled Castes and Scheduled Tribes. For 
doing that, Government may consider relaxing the condition of 
minimwn 50 per cent mark. to 45' per cent. 



CHAl'TU IV 

nECOMMENDATIONS IN RESPECT OF WHICH REPLIES or 
GOVERNMENT HAVE NOT BEEN ACCBPI'ED BY THE 

COMMITTEE AND WHICH REQUIRE REITERATION 

Reeommeadation (81. No.1, Pili'll No. 1.15) 

The Committee regret that at present there is no representative 
of Scheduled Caste/Scheduled Tribe in tbe P Ie T Board and there 
is DO posaibtUty of appointing any Scheduled Caste/Scheduled Tribe 
as a member of the Board in the near future as no senior officer 
of these communities is available for such • high post. They also 
regret that no specific member of the Board has been entrusted with 
the job of looking after the interests of Scheduled CastefScheduled 
Tribe employees in the oreanisation. The Committee feel that P & T 
Board which is an apex body for the P & T Department and looks 
after all the matters relating to Administraticm, Financial, etc. of 
the Department should make a special point to see that the reM",a-
tions provided in favour of Scheduled Caste and Scheduled Tribe 
are faithfully adhered to in the PiT Department 80 that the Officel'l 
belonging to these conununities do not sufter from any apprebenaicm 
on account of the abaeDce of their represelltative in the Board. 

BecolNlleDudon (SI. No. Z, Para No. 1.1') 

The Committee would abo like that one member of the Boara 
should be speciAcaUy entrusted with the responsibility of looking 
after the implementation of reservation orders and other relaxations 
and concessions provided to the Scheduled Castes and Scheduled 
Tribes. 

Reply of Government 

It hi true that at present no Member of the PitT Board belongs 
to any of the Sd1eduled Castes/Scheduled Tribes. However, P II' T 
Department baa been taking special care to faithfuUyadhere to and 
ensure the timely implementation of reservation orders and other 
concessions provided to Scheduled Castes and Scheduled Tribes 
candidates and employees. Ih the P & T Department this responsi-
bility is vested with the Secretary of the P " T Board, who is of the 
rank of Joint Secretary. The Department of Personnel and A.R. have 

11 
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laid down that an ofticer of the rank of Deputy Secretary may be 
designated for this purpose in each Ministry. In view of the. above, 
it does not appear to be necessary to nominate one Member of the 
Board to look after the reservation orders and other related matters. 

2. It may also be mentioned that important cases relating to SCI 
ST reservations etc. are seen by Member (Administration), Secretary 
(Communications), Minister of State and Minister for Communica-
tions to ensure timely implementatiOIt of the Government orders 
in this regard. 

[Ministry of Communications O.M. No. 3-15/82-SCT. 
Dated 1"3-9-1982]. 

(:PmmeDts of the Commitlee 

Please see Chapter I (Para 1.4). 

Recommendation (St. No. 10, Para No. 2.25) 

The Committee are not convinced of the reasons advanced by the 
Secretary, Ministry of Communications, during evidence, that it is 
difficult to send copies of advertisements to Scheduled Castes/ 
Scheduled Tribes, M.L.As. and MPs. Most of the Scheduled Ca":;tes 
and almost all the Scheduled Tribes live in remote areas which do 
not have modem means of communications. Therefore to reacb these 
communities special efforts w:ll have to be made and all means of 
publicity will have to be adopted. The Committee feel that it i-:; 
through their representatives both in the Legislative Assemblies and 
in the Parliament, that they could be more conveniently inrormea 
about the number and nature of posts vacant/reserved for them. 
In these circumstances, the Committee feel that it is imperative that 
copies of the advertisement notices should be sent to the Members 
of Parliament and State Assemblies belonging to Scheduled Castes 
and Scheduled Tribes of the region where recruitment is proposed to 
be held. The Committee would also like that these notices should 
be sent to the Members of the Committeas of the State Assemblies 
and Parliament on the Welfare of Scheduled Castes and Scheduled 
Tribes and to the State Authorities looking after -the Welfare of 
Scheduled Castes and Scheduled Tribes. 

Reply of Government 

A reference in this regard was made by P & T Department to the 
. Department of Personnel and A.R. who deal with all policy matters 
relating to reservation for SC/ST. That Department have examined 
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this 'Suggestion and have found it to be unacceptable. In view 01 
the decision conveyed by DOP and AR it will not be possible fur 
P &: T Department to adopt a contrary policy. 

[Ministry of Communications O.M. No. 3-15/82-SCT. 
Dated 13-9-1982]. 

Comments of the Committee 

Please see Chapter I (Para 1.7). 

Beeommendation (SI. No. 20, Para No. 3.18) 

The Committee note that- on 1st January, 1980, the percentage of 
Scheduled· Caste employees in Group A was '1 and of Scheduled 
Tribes 0.9. In Group B the percentage of Scheduled Caste employees 
was 11.8 while for Scheduled Tribe it W8'S only 1. The Committee 
further note the huge shortfall of 15,541 Scheduled Tribes employees 
in Group· O. During evidence, Secretary, Ministry of Communica-
tions tried to explain that the figure of 15,541 in Group C represented 
the total number Of vacancies which remained unfilled during the 
long period of 25 years Or so and as on 1-1-1980 the actual backlog 
was 1790 posts in Group 'C'. The Committee feel that even the 
backlog of 1790 posts is too high. They, therefore, recommend that 
special recruitment should be held in P " T Department to clear 
the backlog. The Committee expect that as suggested by the Sec-
retary, Ministry of Communications the special recruitment should 
be spread over a period of three years to avoid the problem of age 
congestion and reduction in the changes of future promotion. 

Reply of Government 

The backlog of 1790 posts reserved for Scheduled Tribes in Group 
'C' as on 1-1-1980 largely consists of posts which are to be filled up 
by promotion. As, promotion posts in the P &: T Department require 
certain qualifying period of lrervice, it 'may not be possible for the 
Department to reduce the qualifying length of service for promotion 
posts. Any special drive to clear this backlog is therefore, also not 
likely to be of much practical use. It is, however, expected that this 
backlog will get reduced in future as more 'and more employees 
belon,in, to Scheduled Tribes become eligible for promotion. 

[Ministry of CommunicatloJ\\l O.M. No. 3-16/82-SCT. 

Coauuata of tbe Committee 

Please see Chapter I (Para 1.10). 
2864 LS-3. 

Dated 13-9-1982]. 



CHAPTER V 

~COMMENDATIONS/OBSERVATIONS ON WHICH FINAL 
REPLIES OF GOVERNMENT HAVE NOT BEEN 

'RECEIVED 

Recommen.dation (Sl. No.7, Para No. 1.34) 

The Committee recommend that the Cell in the Ministry should 
be adequately strengthened and it should look after the reservation 
work both in P & T Department and the Public Sector Undertakings 
under the control of the Mini'Stry. Preferably a Senior Officer belong~ 
ing to Scheduled Caste/Scheduled Tribe community should be in-
charge of this Cell. In view of the fact that Secretary, Ministry of 
Communications is also the Chairman of P " T Board, the Committee 
feel that the Cell in the Ministry can serve l\ very useful purpose 
both in achieving proper coordination and implementation of the 
reservation orders. 

Reply of Government 

The Deputy Secretary in the Ministry of Communication'S in-
charge of implementation of reservation orders will in addition to 
his other duties continue to look after this work for the various 
units under the Ministry and the public sector undertakings under 
its administrative control. Looking to the quantum of work and 
nature of respon'Sibilities this arrangement is considered adequate: 
The Ministry. besides having the wireless Planning and Coordination 
wing in the secretariat has under its control two subordinate offices. 

Overseas Communication Service, Monitoring oreanisation, and 
~wo public undertakings, namely, 

('a) Indian Telephone Industries Ltd. 

(b) Hindustan Teleprinters Ltd. 

While the Ministry coordinates and controls the activities of the 
organisations directly reporting to it, it has only minimal coordinlt-
ing functions as far as P & T Department is concerned. 

So far a'S appointments in the various services in the P " T 
Department are concerned that DepartmeDtfundions inde~ndently. 

20 
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The Ministry exercises control only in respect of CBS, CSSS and 
CSCS cadres recruitment to which is made by the Department ot 
Personnel and Administrative Reforms. Thus Ministry doe~ not 
exercine control on the activities of the P Ii: T Department parti-
cularly in the matters of appoIntment/recruitments. It will, tnert-
fore, not be appropriate for the Cell in the M"mistry to look after· 
the retervation work in tne P Ii: T Department. 

It ill also felt that there is no need to entrust the task of over-
seeing and coordinating the work relating to reservation in services 
to the Deputy Secretary in the Mini'stry as that work in the P Ii: T 
Department is being looked afber by an oftlcer of the'l'I!\k of· Joint 
Secreta ry and his work is supervised b:v the Seeretary of the 
Ministry. 

As l-egards strengthening ot the SC/ST C~ll in the Ministry, a 
prclpos, I is under consideration. 

[Ministry of Communications O.M. No. 3-1l)/82-SCT. 
Dated 13-9-1982]. 

Comment. of tbe Co_lttee 

The Committee may be apprhlled of the final decision reprdinl 
~trengt'llening of the Cell in the Ministry. 

'&ecemmelldation (SI. No. 11; Pafa No. 1.31) 

The Committee recommend that' a Scheduled Caste or Scheduled 
Tnbe I )ftlcer should invariably be included in the VArious Depart-
melnl Recruitment/Promotion Committees in the Posts and Tele-
graphs Department so that there is no apprehemnon among the 
Schedu led Caste and Scheduled Tribe emploY8ell that their interests 
arc! nol. being safeguarded properly. If Scheduled Caste/Scheduled 
Tribe IIftlcer of the ""Iuired level is not available in the P Ii: T 
Departrnent, another Scheduled Caste/Scheduled Tribe officer of the 
require d status from other Central or State Departments might 
be incl1lded in the Departmental Reeruitment/Promotion Committee •. 

Bep., of Govel'nment 
Reply not received. 
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RecommendatiOn (81. No. 21, Para No. 3.18) 

The Committee also recommend that in order to wipe out the 
shortfaU in Groups A and B the Ministry of Home Affairs while 
allocatiDg the selected candidates to various Ministries/Departments 
should live the utmost priority to the carried forward vacancies-
so that these vacancies do not lapse on account of the completion 
of the prescribed period of three years under the carried forward 
procedlJre. 

Reply of GoverllllMllt 

As l'egards the shortfall in Group 'A' and 'B', the recommenda-
tion 01 the Committee has been forwarded to the Mini'Stry of Home 
Affairs for appropriate action. 

[Ministry of Communications O.M. No. 3-15/82-SCT. 
Dated 13-9-1982]. 

Comments of the Committee 

The Committee may be apprised of the action taken by the 
Ministry of Home Affairs on the recommendation. 

NEW DELHIt 

JanuarU 14, 1983 
Pausa17-:I904 (S) 

A. C. DAS 
Chairman, 

Committee on' the Welfare of Scheduled 

Castes and Scheduled Tribel>. 



(Vu, Para • 01 Introdllctioo) 

ADaI)'Iit of the Actioll Twn by Govenunent OQ t.e reeommeada-
tioaa contained in the Twenty-fuurtb Report [Seventh Lok Sabba, 
of the Committee on tbe WeiCare or Scbeduled OM. and Sdaeduled 
Tribes 

I.' Total No. at Recommendations 

II. R,eeommendation,/Oblervationa which bave been accepted by Govern-
ment (ViM RecommendatiOl1l 81. NOI. 3.4. 5. 6.8. 9. 14. 15. 16. 
I'. 18. a3.114. a5 and a6) I 

Number 

PCl'CC'lltagc to total 

III. Recotnmendation./ObJervation, wbich the OomlDittr.e do not desire to 
pursue in view or G:lyernm"'1t'. replies (Vi_ recorruMndatio .. 81. Nos. 
Ig. 13. 19. aa Ihld a,) I 

Number 

PerCIIDtage to total 

IV. Rccomnaendation, in respect of whicb replicI or Govemment baye out 
been acccptod aDd whidl require reiteration (Vi_ Rc:cornmenda-
tions SI. NOI. 1.:1. 10 and 10) : 

Number • • 

117 

• 
Percentage to tolal 15 

V. R.ecommeadatiom ill resc,.~ finall'eDliei bave not beera received 
Crom GoverruDent (Vidl ~ 81. NOI. 7. II and III) I 

NlIIDber I 

PerClllltlF to total II 
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